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[Shri Mukunda Mandal] 
it is reported CBI -was informed of the 
matter, they did not involve them
selves directly in investigating the 
matter yet. Bank authority in the 
meantime has given appointment to a 
retired D.S.P. of CBI as a Special Offi
cer of the Bank. Employees of the 
tank are being harassed in sanctioning 
loan from S.P.F. and being asked to 
see C.B.I. Office by letters without 
giving the purpose of mentioning the 
name of C.B.I. directly. The Bank 
authority is reluctant to investigate 
the whole matter. They want to save 
1he officials who are responsible for 
the fraud and forgery continued for 
several years involving few lakhs of 
rupees.
(ii i)  R e p o r t e d  d a m a g e  c a u se d  b y  h a il 
s t o r m  AND HEAVY r a in s  IN HlMACHAL 
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MR. SPEAKER: You have added
•on many things Mr. Balak Ram.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): All harmless things, 
Sir..
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MR. SPEAKER; You are adding 
further and you make it difficult for 
me to select your Rule 377 notices 
hereafter. I will make a note of it, 
Mr. Balak Ram. Making further addi
tions will make it difficult for me to 
select your Rule 377 Notices later.

( iv )  R eported c on tin u ing  p ro blem  op
REFUGEES FROM PAKISTAN OCCUPIED
areas o r  J a m m u  and K a s h m ir  State

DR. KARAN SINGH (Udhampur): 
Mr. Speaker, Sir, under Rule 377, I 
wish to raise the following matter of 
urgent public importance, regarding 
the continuing problem of refugees 
from Pakistan-occupied areas of the 
Jammu and Kashmir State.

The House is aware that following 
the invasion of Jammu and Kashmir 
by Pakistan in 1947, lakhs of people

residing in the areas which are still 
under Pakistan occupation were ren
dered homeless.

In addition, many thousands of peo
ple—mainly Harijans and other weak
er sections of society—crossed over
lrom the Sialkot border and took re
fuge in Jammu.

Although 30 years have elapsed, the 
claims of these refugees have still not 
been registered. The Government of 
India continues to claim that the rea
son for non-registration of *he claims 
is due to ihe fact that the areas under 
Pakistan occupation are legally part 
of India.

It is of course true that as a result 
ol the Instrument of Accession, the 
entire State of Jammu and Kashmir 
as it stood on the 15th August, 1947 
is legally and constitutionally a part 
of India. But it cannot be the inten
tion to penalise the refugees because 
of our own inability to get the aggres
sion vacated.

There is the additional problem of 
the refugees from the Chamb areas 
which passed under Pakistan occupa
tion during the 1971 war, despite the 
impressive victory that we won.

The House will be surprised to know 
that refugees from Pakistan occupied 
Kashmir have not yet been granted 
the proprietary rights of the land al
lotted to them in the State, nor have 
their claims for compensation been 
duly registered.

As far as the refugees from the Sial
kot sector are concerned, they do not 
yet have the vote in elections to the 
State Assembly, although they have 
been living in the State for over two 
generations now.

I would urge that the Government 
of India should look into this entire 
question with sympathy and under
standing so that the genuine demands 
of the refugees are met as early as 
possible.


